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The House stands adjourned till 2 
P.M. 

The House then adjourned for 
lunch at three minutes past one of 
the clock. 

The House reassembled after lunch at two 
of the clock the VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) in the Chair. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHAHGAVA): There are some messages from 
the Lok Sabha. 

MESSAGES FROM LOK SABHA 

(I) THE GOA, DAMAN AND Dru JUDI 
CIAL COMMISSIONER'S COURT   (DECLA 
RATION AS HIGH COURT) BILL, 1964 

(II) THE    ADVOCATES     (AMENDMENT) 
BILL, 1964. 

(Ill) THE APPROPRIATION   (NO. 3) BILL, 
1964. 

SECRETARY: Sir, I have to report to the 
House the following messages received from 
the Lok Sabha, signed by the Secretary of the 
Lok Sabha: — 

(I) 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Saibha, I am 
directed to enclose herewith a copy of the 
Goa, Daman and Diu Judicial 
Commissioner's Court (Declaration as High 
Court) Bill, 1964, as passed by Lok Sabha 
at its sitting held on the 25th April, 1964." 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed, to enclose herewith a copy of the 
Advocates (Amendment) Bill, 1964, as 
passed by Lok Sabha at its sitting held on 
the 25th. April, 1964." 

(HI) 

"In accordance with the provisions 'of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith a copy of the 
Appropriar tion (No. 3) Bill, 1964, as 
passed by Lok Sabha at its sitting held on 
the 27th April,  1964. 

2. The Speaker has certified that this Bill 
is a Money Bill within the meaning of 
article 110 of the Constitution of India." 

Sir, I lay copy of each of the Bills on the 
Table. 

THE    APPROPRIATION      (NO.     2) 
BILL,  1964—continued. 

SHHIMATI C. AMMANNA RAJA (Andhra 
Pradesh): Mr. Vice-Chairman, Sir, though I am 
speaking at the fag end of the debate on the 
Budget proposals and the Appropriation Bill, I 
would like to congratulate the Finance Minister 
for the very good Budget that he has presented 
to us. As far as I have known, this is the only 
Budget that was presented without any 
additional taxes being imposed on us, 
particularly at a time when there is emergency 
and when there is a big influx of refugees 
coming over from Pakistan. He must be 
congratulated for having managed to present a 
Budget like this without any additional 
taxation. Though it is true that, there are no 
additional taxes imposed., quite a number of 
Members have criticised the Budget and the 
proposals that have been presented to us. It is 
natural because this is the only time when 
Members can criticise the policies and the 
actions of the Government. Anything can be 
taken up and discussed and the whole 
administration of the Government can be 
criticised at the time of the Budget discussion. 
But although Mr. Krishnamachari is so clever 
as to have managed to present such a Budget 
he feels irritated over any criticism that is 
made against him or the Government.   That    
is not necessary.   It i» 
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natural and it is the duty of the Members to 
place before the House, and before the 
Government all their grievances and also give 
the necessary suggestions to the Government 
to improve the administration and to remove 
the defects if any. So it is really not necessary 
that any Member of the Government should 
feel irritated. They are in a privijeged position; 
they are in a position to rectify any mistake 
that may be there. So they must take this 
criticism in a sporting way and consider it an 
opportunity for them to know the mind of the 
public and welcome such criticism. Now, for 
any country the basic necessities are food, 
clothing and shelter. The main criticism 
during this discussion was that some of the 
taxes that were imposed last time were not 
withdrawn. Generally such a thing in not 
done. It is true that even ordinary people, the 
poorer sections of the community, have to pay 
heavily by way of indirect taxes and it is quite 
a hardship on them. But the Finance Minister's 
defence was that even if these indirect taxes 
were withdrawn not much benefit would go to 
the public because the business people would 
appropriate them in the form of profits. If 
people are really feeling great hardship for 
having to pay a number of indirect taxes, even 
that does not matter. We are willing to pay 
any number of taxes because after all people 
will have to pay for the Government to carry 
on the administration and to face any problem 
that the country has to face. But the rise in 
prices is something that is really making the 
people nervous. It is almost killing the people. 
The taxes do not matter. It is only once a year 
that the taxes have to be paid but the high 
prices for the various articles have to be paid 
every hour almost in the day and that is what 
people really mind. Something has to be done 
about it. Some sort of a reply was given but it 
was not convincing. We are not clear in our 
mind as to what exactly the Government 
intends to do to bring down the prices. This is 
the most important thing and this is the only 
thing that a greater section of the people is in- 

terested  in.    They would really     im happy 
if something is done about it. 

The next thing I said was clothing. Even 
though so many textile mills ar» coming into 
existence and huge profits are being made by 
these millown-ers, the price of cloth is stiU 
high. More than all this is the problem of 
shelter. We have seen during this cold weather 
how many people in Delhi died for want of 
shelter. They had to stay on the pavement. It is 
a disgraceful thing; it is a shameful thing that 
we have not been able to provide some sort of a 
minimum shelter at least for everybody in our 
country. I was standing in the upstairs verandah 
of a building in Bombay and I was looking 
down on the street. The lady of the house 
showed me a woman giving bath to two or 
three children under the public tap. Sh« said 
that all those children were born on that 
pavement. She said, 'I have been seeing her for 
years in front of my house' and things go on 
like this, lit is a sad thing, particularly for wo-
men, to have to live without any shelter. The 
Corporations of the big cities must be 
compelled by the Union Government to build 
at least some sort of kutcha dwellings where 
these people can go and sleep at night. Some 
cheap structures can be put up. We find from 
the papers that the Government are thinking of 
providing loans for building houses or for 
purchase  of land for construction of buildings, 
and all that. But where is land available? They 
ask fabulous prices for land, particularly in 
Delhi, Bombay and other big cities. Some solu-
tion has t'o be thought of to eliminate this kind 
of   hardship. 

The next thing is education. I am very glad 
to see that the present Education Minister has 
taken up his work very seriously in all 
earnestness and is trying to bring about a lot 
of changes to the better. 

In many States they have introduced 
compulsory primary education and    
elementary     education    and  in 
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many States they have also made it free for 
girls up to high school education. Without 
having to pay any fees they can study up to the 
high school stage. That is a very great thing. 
While congratulating the State Governments on 
their having taken such a good step in order to 
promote women's education, I request . such of 
those States which have not .fallen in line to 
fall in line and give this facility to women who 
may not otherwise go to school- Generally , 
people who are poor in our country, ; if they 
can possibly educate their children, will only 
send their sons and not their daughters because 
they cannot afford to spend money on both of 
them. They think that sons are their earning 
members and that the daughters will get 
married and go away and so it is not necessary 
to spend any money on them. That is why this 
kind of incentive is extremely necessary, if you 
want the girls of the country to be educated. 
Also, I would like the Central Government and 
the State Governments to think of a suggestion 
like this. Wherever there are night colleges 
being run, the present rule is that anybody will 
get admission to these night colleges only if 
they are in service. In the case of women I 
suggest that this need not be insisted on. Even 
without being in service, every woman, of 
course, is in service in her own household. She 
has to work. So, whenever they find time, 
whenever they find it convenient they must be 
allowed to go and attend these night colleges 
and get their degree without having to regularly 
go to a college and spend so much money.     
They   really cannot    afford 

Recently we have seen in the papers that a 
school building in Madurai city collapsed and 
a number of children died. It is a very sad 
thing. I do not know how many mothers were 
put to great grief because of an acci- 

dent like this. I may tell you that there are 
thousands of such school buildings which may 
come down any moment. I have visited 
recently a number of school buildings which 
are not even good enough to be cattle sheds. I 
have suggested to my Government, I hav,e 
suggested to the Zila Parishad people that 
something must be done to pull down these 
buildings so that any such accident may not 
happen. It will be very tragic if these innocent 
children died of accidents, particularly due to 
neglect by the Government. But nothing has 
been done. They are not in a position to spend 
money on buildings. So, what I suggest to the 
Government at the Centre is this. I do not 
know whether it is a fantastic suggestion 
whether the Centre will consider it. The 
school buildings and the hostel buildings must 
be their responsibility. Now, the schools have 
come under the administration of Zila 
Farishads and they have to get money from 
the State Governments. The whole thing is in 
an unsettled condition just now and so 
everything is neglected. Of course, the 
Ministers in charge are trying to do 
something, but financial dlifncu3(ty is there. 
So, I hope Mr. Chagla, our Education 
Minister, will somehow find money for these 
'buildings. They may not be costly mansions 
or anything of that kind, but safety must be 
there. Some good ventilation must be there 
and people must feel happy to go to these 
schools to study. (Time bell rings). How much 
time? 

THE VICE-CHAIRMAN (SHRI M. P.  
BHARGAVA) :   Fifteen  minutes. 

SHRIMATI C. AMMANNA RAJA: I 
thought it was 20 minutes. You please give 
me at least five minutes more. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :   Try   to  finish. 
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ara asked to sit down I have many more points 
because I did not even speak on the Budget. I 
was not present. You must have seen in the 
papers recently that there is a rail-cum-road 
bridge being constructed over the Godavari 
river, which is in Andhra. Our Government 
and our people have been requesting the Cen-
tral Government to give us a contribution of a 
crore of rupees because an additional Rs. 2 
crores will have to be spent, if a road bridge is 
also constructed along with the rail bridge. It 
will be a very great facility not only for the 
people of East Godavari but also to the whole 
people of the South if they want to cross this 
river by car. I heard that Mr. Krkshna-machari 
was very reluctant to consider the suggestion. 
And finding that such a reluctance was there, 
the "Hindu" paper has written a big editorial 
on the justification of this request and that it 
should not be denied to the Andhras. You will 
kindly allow me to read this editorial because 
people will understand that it is a very 
reasonable request and it should not be 
refused: — 

"Andhras will have just cause for 
grievance if, for any reason, the road part 
of the proposed rail-cum-road bridge across 
the Godavari near Rajahmundry is given 
up. It is true that this bridge as originally 
conceived by the Union Railway Ministry 
was to be only a railway 

bridge.    But  it was     soon 'obvious that this 
fertile region badly needed a road bridge, 
also    across the 206 RSD.—4. 

Godavari, to link by road Rajahmundry and 
Kovvur. Such a bridge would improve 
communications between the two coastal 
districts of East and West Godavari now 
separated by the wide river. It will also 
have an important place in the Madras-
Calcutta highway. That was why the 
Railway Board was prevailed upon to make 
its proposed railway bridge a combined rail 
and road bridge at the additional cost of 
about Rs. 1J to Rs. 2 crores, on the 
understanding that the Andhra Pradesh 
State Government should bear part of the 
extra cost. The State Government itself 
needed considerable persuasion to agree to 
contribute a sizable sum for the project, not 
because it was unaware of the advantages 
of a road bridge at that point but because 
the precarious condition of the State Gov-
ernment's finances would not easily permit 
such a commitment. Still it finally agreed to 
bear its share as local public opinion also 
became quite vocal in its insistence on the 
road part of the bridge being included. That 
was supposed to have settled finally the 
question in favour of a rail-cum'-road 
bridge until it was reported the other day 
that some hitch was developing as the 
Centre was having second thoughts about 
being able or willing to find its share of the 
cost of the road project. Even in relation to 
the Emergency and defence preparations, 
there is something to be said for a well-
developed ' coastal highway. The sum 
involved, said to be barely  a crore of 
rupees,  is so 
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relation to the benefits that would be 
derived from the project that it would, be 
nothing but penny wisd'om to shelve it on 
the plea of lack of financial resources. 
There are bound to be a number of 
economies in a combined scheme of this 
kind rather than building an exclusive 
railway bridge now and later on 
constructing a separate road bridge. It 
would be unwise and ultimately wasteful to 
ignore this consideration. Giving up the 
scheme at so late a stage might also go far 
to deepen a sense of regional neglect." 

So, if such a very reasonable request 
coming from a region is denied, it will give 
rise to a lot of heartburning. There may not be 
a DMK Party in Andhra which bullies the 
Government to do a number of things in their 
own areas. But we are putting before you a 
reasonable request which is useful not only to 
one region but also to the whole country. Still 
if it is denied, it will be very unfair. 

There ha3 been quite a lot of controversy 
about the minorities in our country and about 
the minorities in East Pakistan being driven 
away. It is a very sad thing. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mrs. Raja, you have to wind up 
now.    It is twenty minutes. 

 

SHRIMATI C. AMMANNA RAJA: May I 
say that it is not twenty minutes because some 
messages and some other things were read 
out? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): That is hardly half a minute. 

SHRIMATI C. AMMANNA RAJA: It is not 
twenty minutes. 
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SHRI UMASHANKAR DIKSHIT (Uttar 

Pradesh): Mr. Vice-Chairman, Sir, I rise to 
support the Appropriation (No. 2) Bill for 
payment and appropriation of Rs. 1,400 odd 
crores from and out of the Consolidated Fund of 
India. Yesterday the Finance Minister dealt with 
the economic situation in the country and 
explained the manner in which the financial pro-
posals put forward by him and accepted by 
Parliament already have taek'ed the problems J1 
the country. He also discussed the basic 
philosophy behind the proposals and the 
financial scheme that he has introduced and is 
going to implement. He said that it was a 
philosophy 'of growth and it was a very wide 
and comprehensive description in a short 
Compass. Evidently, it also includes Defence. 
The present policy thus is development and 
defence-oriented. \   But I find that the country 
is faced 



 

with a kind of dilemma. The dilemma is this. 
We have had three Plans and we have to have 
another two 'or three or more Plans in order to 
build up the economy of the country, in order 
to have a strong industrial base, with basic and 
key industries, power and other industries s'o 
that on that foundation economy grows and 
production increases in all directions so that 
much more wealth is created, more 
employment opportunities are created. There 
is more money to go round. With more 
production prices also are controlled. There 
would be facility for suitable shelter and 
accommodation and the minimum necessaries 
of life would be provided. For that we are 
going ahead with the Plan and adopting 
measures for development. But now the situa-
tion is such that we want those conditions to 
be created now. 

Look at the prices. As the other friend, who 
spoke before me, mentioned, the level of 
prices is so high that middle class, lower 
middle class, lower income group, 
particularly the fixed income group, are 
finding it exceedingly difficult to carry on 
with the existing level of their income, 
salaries or wages. 

Similarly, the question of accommodation 
is exceedingly distressing. People in some 
cases have to go six or seven Or eight miles; 
there is not even proper transport. For 
ordinary one or two rooms Rs. 150 to Rs. 200 
are being paid and they are not left with 
enough money t'o pay even for their other 
necessities of life. Not 10 or 15 per cent, but 
something like 30 to 50 per cent, of one's 
income has to be paid merely towards rent. 

Sir, some hon. Member was saying that the 
Finance Minister is rather sensitive to 
criticism. I am n'ot making any criticism. On 
the contrary, I feel that the proposals that Mr. 
T. T. Krishnamachari has brought forward 
show that mind has been applied in 
considerable detail, and the main issues that 
have been raised in the Congress Party or in 
Parliament and the public in the last year or 
two 

nave all been tackled and sound solutions 
have been devised and placed before 
Parliament. 

Take for instance, the question of 
concentration of economic power or wealth or 
evasion of income-tax, collection of arrears or 
export promotion. Questions like these have 
been carefully considered and even a large 
number of procedural details have been 
worked out with the result that one feels that 
much greater efficiency and much more 
fruitful results can toe expected. In fact, great 
expectations have been raised but the p'oint 
that I am trying to make is that something has 
to be done immediately. 

Referrng to accommodation, I do not know 
how far it is possible, how savings and money 
for ploughing back info production would be 
affected by this hut I would suggest for the 
consideration of the Finance Minister the idea 
that the L.I.C. funds might be utilised for 
housing particularly in the bigger cities in the 
first instance, then the cities of Category II 
and so on. We have not to go to townships and 
small places as it will be too tremendous or too 
enormous a problem for any financial 
organisation or any such agency to tackle but 
we can select 4 or 5 big cities and after that 
half a dozen cities in the country where the 
accommodation problem is so serious. The 
L.I.C. can either undertake directly 
construction, say, of 1 lakh tenements a year 
or can take the help of voluntary agencies and 
funds can be placed at the disposal of 
responsible voluntary organisations that may 
be existing or that can be induced to come into 
existence because possibly voluntary agencies 
can produce more with less expenditure. The 
question of temporary shelters for pavement 
dwellers and others has been raised by Shri-
mati Ammanna Raja but in any case. if the 
L.I.C. is entrusted with this task and if even 
one month's resources available to the L.I.C. 
for investment are allowed to be utilised for 
this purpose—for    which    one hears 
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problem as to how to invest them—it will be 
a very sound investment, it will give a good 
return and it will be a productive investment 
also because the workers and the lower 
middle class people will be in a better 
position to put in their labour and have better 
production results. 

After the question of family planning to 
which in his brilliant speech Dr. 
Chandrasekhar yesterday referred with great 
effect, the question of agricultural production 
is most important. Despite the great effort of 
the Centre, I am afraid it is not possible to 
resist the conclusion that all the necessary 
effort is not being put into it in a proper 
coordinated manner, in an effective manner in 
the States. I should think that the Government 
of India should take a very stiff attitude 
because after all this matter has to be tackled 
and success brought about in the States. What 
can anybody do from Delhi except issue 
proper policy statements or arrange co-
ordination? After all the question has to be 
tackled in the States and there I personally 
think that if a particular State is unable to 
produce the necessary conditions for steady 
growth of agricultural production, the State 
should be taken over for Presidential 
Administration. It is not enough for any Chief 
Minister . . 

SHRI LOKANATH MISRA: DO you mean 
to say that the Centre is more efficient than 
the States? 

SHRI UMASHANKAR DIKSHIT: You 
have your opinion and you are perfectly free 
to express it. 

SHRI LOKANATH MISRA: Because it 
will be as bad as it is . . • 

SHRI UMASHANKAR DIKSHIT: In my 
opinion it is a question of coordination. I find 
in some States departments of irrigation and 
community development working apart from 
agriculture department and without co-
ordination with the finance. I am afraid we 
will not anywhere near our goal unless d 

for effective co-ordination are made in a very 
short time. For instance there are 3 or 4 main 
things for the lack of which progress is slow. 
Loan facilities in most places are negligible. 
The loans that are advanced by cooperative 
societies to the villagers are in such small 
quantities that they are not able to make use 
'of the amount. Indeed it is misused in a way. 

Similarly, in regard to irrigation— I do not 
know of other States but I can say about U.P.—
in district after district where I have made 
personal enquiries, the position in regard to any 
part of the irrigation system is, whether it is a 
canal or a set of tube-wells, that the command 
area attach-' ed to it is out of all proportion to 
the water resources available in that part of the 
system. Maybe it is due to political or public 
pressure—everybody wants and naturally that 
whatever the resources are, they should be 
judiciously and evenly distributed but whatever 
be the reason, the difficulty in actual 
production that comes so far as agriculture is 
concerned is that the available water resources 
are not sufficient for the area to which they are 
distributed with the result that there is a 
perennial amount . of trouble all the time going 
on and the engineers and others are hard put to 
it trying to please the agriculturists. 

Similarly take the question of implements. 
Now hardly anything has been done about 
production of agricultural implements. I am 
referring not to large implements like tractors 
but t'o small implements. I personally think that 
this can be done State iby State. It can even be a 
source of employment, or additional employ-
ment in the districts. There can be a rule that 
after receiving a certain minimum training for a 
year or two. that is, a young man who has 
received higher secondary education or mat-
riculated, should receive training for I a year or 
so and after that the boys so j   trained should  
be employed    in the 
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production of agricultural implements by 
organisations entrusted with it. Such 
organisations can be Government agencies or 
agencies recognised by the Government. In 
any case some proper effort has to be made to 
produce and distribute agricultural im-
plements of the smaller type which the 
average small agriculturist can utilise without 
difficulty. 

There is one other matter apart from .this to 
which I want to draw the attention 'of the 
House and particularly of the Finance 
Minister. The supply of newsprint has been 
creating a great deal of problem. It has been 
agitating the minds of not only newspaper 
employers but editors, newspaper readers, 
managements, etc. and for a number of years 
this problem has been defying solution. It is 
not that it cannot be solved. It is true that the 
Finance Minister has kindly agreed not to 
impose any cut on the existing supply of 
quotas to the newspapers but this is living 
under a kind of hand-to-mouth policy. The 
total consumption of newsprint last year was 
of the 'order of 97| thousand ions or nearly 
one lakh tons. Now it is true that we cannot go 
on importing newsprint to an unlimited extent 
but see the position today. There- is 
widespread blackmarketing in newsprint by 
newspaper establishments. It has lowered the 
standards of newspaper management and of 
managing editors of newspapers. A publisher 
gets some sort of false certificate and obtains 
a larger supply of newsprint than he requires 
and Ibecause there is shortage of newsprint, he 
utilises it in the black market. And this places 
the honest newspapers, the newspapers 
managed by trusts and others, at a serious 
disadvantage. This can be solved, in my 
opinion> only by having more newsprint 
mills. The NEPA mills should not frighten us; 
it was not really a well planned project at all. 
Somebody started it, and because the State 
Government's money was invested in it, they 
had to take over ihe project, and they have 
been managing     it,     and     I     should     
Say 

that on the whole it has been a great success 
even though the place chosen was not very 
suitable, and the wood from which the wood 
pulp is made is the last kind of wood that 
should have been chosen, greenish, dusty, 
dirty kind of wood. If there are more cleaning 
chemicals put into it, the strength 'of the paper 
is taken away, or it is more or less unusable. 
But the quality has since improved and 25,000 
tons of newsprint are being produced every 
year. I think the information was given on the 
floor of the House that two 'or three licences 
were issued to private parties to manufacture 
newsprint. I am afraid this policy is not going 
to succeed. An ordinary private industrialist 
will not take risks; they are not interested; I 
mean, they are quite ready to blame the 
Government, but when it comes to take the 
responsibility on their own shoulders they 
have, in my opinion, been shirking it. Even 
the Indian and Eastern Newspaper Society, 
which has practically all the important 
newspapers and publishers of India as 
members, has failed. They had taken more or 
less a decision to start a co-operative. It has 
failed to do so. The only alternative is for the 
Government of India themselves, in 
collaboration with the Scandinavian countries, 
or Canada, I think preferably and practicably 
with one of the Scandinavian manufacturers, 
in technical and financial collaboration with 
them, or on such terms as the Government of 
India consider proper according to their 
accepted principles and policies, to start an-
other mill. I suggest in all seriousness that 
Government should examine the advisability 
of starting a first class newsprint mill on an 
adequate scale and on a priority basis. 

I do not want to take more time of the 
House.   Thank you, Sir. 
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give me good finance ' 

' give me incentives and I will give you 
finance. 

give me necessities 01 lite and   
I   will   give   you  surpluses.' 
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"Give us incentive and we will give you 

more money. 
"Give us the necessities oif life and we 

will give you all the money that you want." 

 
SHRI SANKAR PRATAP SINGH DEV 

(Orissa): Mr. Vice-Chairman, Sir, I am just an 
infant in this august institution inasmuch as I 
have only come here a week ago. So I am not 
conversant with the decorum and conventions 
and procedures of this House. Therefore, if in 
my speech I transgress decorum I may be 
excused as an infant delinquent. 

The first reaction that I had in my mind as 
soon as I came here was that a  national     
emergency  means     and 

should indicate a national government. After 
declaring the emergency, the Government 
should have formed a national government 
with people in the know of things, with wise 
people, from all parties and with the patriots of 
the country. Instead of that, what they have 
done is to perpetuate the ruling party, the party 
in power and they have clapped behind the 
bars many a patriot who had come out with 
genuine criticism against the Government's 
lapses and the labour leaders who had claimed 
higher wages for the workers to meet the rise 
in prices. No attempt has been made to use 
their extraordinary powers to check this rise la 
the price or to bring to book the 
blackmarketeers Never in the history otf our 
land have we come across such a spectacle, 
wnen during such a short period of time, 
Cabinet Ministers, Chief Ministers and high 
dignitaries in the Government were subjected 
to charges of corruption. You call this 
emergency but what are the steps that you 
have taken to redeem the pledge taken in this 
House on the 14th November, 1962, to free the 
sacred soil of our country from the forceful 
occupation of the Chinese? Have we not been 
silent spectators when the sovereignty, in-
dividuality, culture and religion of Tibet were 
sacrificed at the altar of "Hindi-Chini Bhai 
Bhai"? Even though we are the loudest in our 
denouncement of colonisation elsewhere in the 
world, India has eaten the humble pie in the 
eyes of the world by having acquiesced in the 
illegal occupation of twelve thousand square 
miles of Indian territory. Instead of giving a 
clean and efficient administration to the 
people, constant efforts have been made in 
various ways to carry out an assault on the 
fundamental rights guaranteed in the 
Constitution to curb the power of the judiciary 
and last but not the least to rob the poor 
peasant of his proprietorship over his land. 

Sir, the sooner this state of emergency is 
revoked the better it is for the  country.     It   
is  high   time     this 
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emergency was lifted in the interests of 
democracy in the country and of the people 
and their fundamental rights. After the 
declaration of emergency in the country the 
people and the Members of Parliament 
expected that Government would earnestly 
endeavour to wipe off this scar of great 
humiliation from the face of mother India but 
they have been completely disillusioned by 
the behaviour, of the Government, and the 
action of the Government What is even worse 
is that recently, according to a letter published 
in the papers, a letter had been written by our 
Prime Minister •to the Ceylonese Prime 
Minister assuring her that the Indian Army 
would not occupy the Indian territory now 
under the illegal possession of the Chinese 
aggressor. The House and the people of India 
are one with the Government in boosting up 
defence expenditure for the security of India 
but we also have to see and watch whether the 
money is really utilised properly. There is a 
malady ol the Government which makes it 
surrender huge sums at the end of the year. I 
sincerely hope that the present Defence 
Minister would make himself free from this 
departmental malady. Nobody would grudge 
sanctioning money to the fullest financial 
capacity of the country if it is well spent but 
during the past years we have seen huge 
surpluses being surrendered  at the end of the 
year. 

The other Ministry, next in importance to 
Defence is Agriculture. I come from the rural 
areas and I know a little of agriculture. The 
Government have produced, during the last 
fourteen years, more of paper work than 
agricultural production with an expenditure of 
two thousand crores of rupees. That is because 
the people who are in charge of the thing have 
better knowledge of paper work than about the 
field. Naturally, they produce more of what 
they know and there is more of expenditure in 
the Ministry. Agriculture has failed because of 
wrong priorities. Empha lis is being laid on 
heavy industries, rather 

than on agriculture. Then there are anti-
peasant legislations that stand in the way of 
production. If the peasants have a feeling of 
insecurity about their land and belongings 
then that would have its repercussions on pro-
duction also. The Seventeenth Amendment of 
the Constitution of India is a glaring instance 
where the Government, in their effort to 
display their socialistic trends, have put the 
peasants at the height of insecurity. 

I shall now say a few words about 
corruption as far as it is adding to the spiral of 
prices and inflated estimates. Because of the 
lust for power and easy money of the ruling 
party, plan projects are prepared on an inflated 
manner without any effort to keep down the 
expenditure. Inflated estimates are made so 
that the contractors and other firms to which 
these works of construction are given can 
enjoy a wide margin of profit. In this 
connection, I would like to point out that in 
my State while the men-'folk are Ministers or 
high dignitaries serving the Government as 
Ministers, Chief Minister and so on, their 
women are running companies as directors 
and this way they sanction the plane, and the 
other way they take the money I have just 
received a letter enclosing a press cutting 
which I would like to read out. Of course, it is 
in Oriya but if I read it, you will be able to 
understand it because the language is like 
Hindustani: 

 
"In one day Bijou Babu gets eighteen 

lakhs of rupees.'-' 

 
"The money has been given for 

construction of houses for Tikker-para 
Dam." 

The funniest part of the whole thing is that 
the construction of this Tikker-para Dam has 
not been sanctioned by 
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[Shri Sankar Pratap Singh Deo.] ! the 
Planning Commission and there is a 
controversy going about it and yet a sum of 
eighteen lakhs of rupees has been sanctioned 
to one Bijou Babu for supply otf tubular 
structures. From this you can understand how 
and who make the constructions. The wives of 
the Ministers construct and the Ministers pass 
the orders. They rule as traders and trade as 
rulers. 

With these words, Sir, I resume my seat. 

SHRI M. M. DHARIA (Maharashtra): Mr. 
Vice-Chairman, our country is passing 
through a very critical stage when we see that 
there is rise in prices, when we see that there 
is growing unemployment, when we see that 
there is so much illiteracy and poverty in this 
country and when we know that any moment 
China or Pakistan may aggress over this 
country. In these critical circumstances, to 
prepare a Budget which will satisfy all the 
needs of the country is a tremendous task and 
I congratulate the hon. Finance Minister for 
making a fair bid to face the situation. How-
ever, my point, Sir, is that whenever we think 
of the pledges and our own promises that we 
gave to the people, we are falling short in 
achieving the objects that we aimed at. It was, 
Sir. in the month of January that we met at 
Bhuvaneswar and passed a resolution on 
democracy and socialism. In that resolution 
we said that the five basic needs of the people 
shall be fulfilled by the end of the fifth Plan, 
that is, by the end of 1975. We assured them 
that the five basic needs, food, shelter, 
clothing, education and health amenities shall 
be given to the people in a substantial way. 
Whenever I think of these serious problems 
and whenever I look at the Budget proposals 
and the Appropriation Bill, Sir, I feel though 
the hon. Finance Minister has done a great 
deal in order to fulfil all these requirements, 
the present proposals and the Appropriation 
Bill are too short. When we talk of socialism, 
it does not merely mean accept- 

ing the philosophy of socialism. We shall 
have to accept socialism in actual action and 
practice. Where have we done that? 

Allow me to say, Sir, that whenever I tried 
to apply this test, I am sorry to say, I found 
that our desires are not fulfilled. There are 
vast problems that we have to face. It was 
rightly said just now that in order to have a 
good economy for this coun-tryi we shall have 
to create a rural bias. I also come from the 
rural areas and I feel, Sir, that the present 
mood of our economy shall have to be 
changed when we think of socialism. 
Socialism is a concept through which we shall 
have to change the whole social structure. 
Socialism is changing ways of our life, 
changing ways of our thinking. Whether we 
are prepared to do that is the important 
question. And if at all we are to do it we shall 
have fo accept an altogether new pattern of 
society. Particularly our country is mainly 
rural. Our country lies much more in the 
villages; our country lies much more in the 
rural areas and if at all we intend to overcome 
the difficulties of this society we shall have to 
accept an agro-industrial society. That pattern 
is the absolute need of the day. 

If I state a few illustrations from my own 
State of Maharashtra, I shall be in a position to 
convince the hon. Finance Minister—of 
course it is my hope—because he feels that 
the Ministers' bungalows are like pig-sties and 
when the people feel that these bungalows are 
like palaces and to convince such any hon'ble 
Finance Minister regarding my ideas of 
socialism is definitely a difficult job. 
However, I shall try to do it. It was in the Dis-
trict of Sangli that five years ago a co-
operative sugar industry was formed and the 
co-operative movement has accelerated within 
the course of the last four or five years. In that 
District we have reached a stage, the take-off 
stage, as we say in economics. In that District 
we have a co-operative oil extraction  plant.  
We have  divided  the 
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whole District into 23 division^ and there is 
one centre in each division and at that centre 
we have established co-operative oil mills. At 
the District place there is the solvent extrac-
tion plant. The material used in oil mills is 

groundnuts. We have approached the farmers, 
the tillers and they are now producing the 

necessary groundnuts in each division. From 
each division the groundnut comes and the oil 
is crushed and afterwards the oil cake goes to 
the solvent extraction plant which is set up on 

tfc : co-operative basis at the district bead-
quarters, Similarlyi at each centre our idea is 

to establish one industrial estate; that means in 
one District there will be 28 industrial estates 
•whereby we shall be able to give more and 
more impetus to the cottage industries. At 
each centre there will be one poultry farm; 
there will be one dairy, there will be one 
service society there will be one credit 

society. It has got to be done. We have already 
started. It is not a dream. We have begun the 
task in all these 28 centres and we find that 

socialism is in action. Ours is a plan through 
which during the next few years We shall see 
at least 50,000 farmers are employed either in 
agriculture or in various industries. They shall 
be having their own poultry farm; they shall 
be having their own dairy; they shall have 

their own service society; they shall be having 
their own oil mills, their own processing 

industries and all this shall be on a co-
operative basis. In this way the whole district 

will be covered. 

Now we have gone in for lift irrigation on 
a co-operative basis. The farmers have shown 
such interest in the co-operative society that 
they are mortgaging their houses, mortgaging 
their land, mortgaging their ornaments and all 
that just to get the money to become 
shareholders of the society. It is in this way 
that we can create an altogether a new pattern 
of society where they can have all the 
amenities,    they can    have good 

roads, they can have school buildings, they 
can have dispensaries. I would request the 
hon. Finance Minister and Members of this 
House to visit such Districts like Sangli, 
Ahmedna-garr Kolhapur, etc. in Maharashtra 
State. When you go there you shall find a 
changing structure and this sort of changing 
structure is the need of the day. When I say 
that I am not satisfied with the Budget propo-
sals of the hon. Finance Minister, I say that 
for the fulfilment of this dream, namely the 
socialist dream. It is not rny intention to 
attack the hon. Finance Minister. My submis-
sion to the hon. Finance Minister is that he 
should apply his mind to this changing 
concept and he should come forward with 
more and more help to these institutions 

Sir, along with all these institutions we have 
been trying to take the help of the panchayat 
samitis and the zilla parishads that are now 
working in Maharashtra State. They have 
worked successfully in various districts and 
that the zila parishads and the panchayat 
samitis are definitely representative bodies of 
the people. They have also come forward with 
their plans and with their co-operation. The 
participation of the people in his task is of 
tremendous importance. If at all we want that 
our plans should succeed, the participation of 
the people is the basic need of the day. We 
have been having our plans and trying to 
implement them during the past fifteen years 
but we find that participation of the people has 
not been to that extent as we wanted it to be. 
But here in these districts because we have 
successfully taken all these schemes to the 
people, they are convinced that it is in their 
own interests that they should come forward 
with their co-operation and they have come 
forward. They have given us all possible 
assistance. They have been giving their 
manual labour; they have been giving their 
property; they have been contributing to the 
share capital, as a result of which today a new 
society is taking" shape  in those  districts.  As 
we pre- 
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[Shri M. M. Dharia.] pared to do that 
everywhere?   That is the important question. 

Yesterday it was mentioned that either there 
could be industrialisation or there could be 
rural life. The hon. Finance Minister said it 
was like a bachelor. No sooner the bachelor 
was married he was no more a bachelor but it 
is not simply marrying like a bachelor. This is 
a marriage between the rural life and industrial 
life. We can have that sort of feeling even in 
rural life that we can get industries there but 
for that purpose we «hall require a good plan. 
Now, we are thinking in terms of the Fourth 
Five Year Plan and we are making the 
necessary arrangements for it. When we are 
making those arrangements, we should see that 
the Plan comes up not from the top of the 
Qutab Minar but it should come up from these 
rural areas. From the bottom it should come up 
to the top. Sir, we have instructed all our zilla 
parishads and panchayat samitis—1 say we 
have instructed because I belong to the 
Congress Party; I am the General Secretary ot 
the Maharashtra Pradesh Congress Committee 
and out of 293 nearly 272 panchayat samitis 
belong to the Congress Party—we have 
instructed the Chairman of the panchayat 
samitis and the Presidents of the zila parishads 
that they should formulate their plans and on 
the basis of those plans the Fourth Five Year 
Plan of the Maharashtra State shall be 
prepared. That is our idea and for that purpose 
we require a lot of personnel; we require a lot 
of workers. 

I am referring to all these in detail because 
in case we intend to have that agro-industrial 
society this sort of planning is equally 
necessary and for that purpose some 
provision has to be made in the Budget 
proposals of the current year otherwise it will 
not be possible to do anything. It is on this 
basis we have been trying to prepare our Plan 
for the whole State and only if favourable 
consideration is given by the Centre, if the 
neces- 

sary amount is given by the Centre, then alone 
it is possible to implement them, and not 
otherwise. Nowadays what happens is this. 
There are co-operative sugar factories. We 
have co-operative sugar factories in 
Maharashtra State and they hav* been 
producing more and more. Like private 
enterprise they have not gone in for gur when 
the price of gur became higher than that of 
sugar. It is not so there in co-operative 
factories. They have been producing more and 
more during the last four years. From 18 lakh 
bags the production has gone up to 28 lakh 
bags. We have been trying to give more and 
more relief to the farmers who are share-
holders of these co-operative societies. They 
are poor people; nearly 80 per cent, of the 
shareholders are such that they have not more 
than two acres of land each. They are the 
owners of the co-operative societies. When 
we give that tariff rate of Rs. 60 or Rs. 62 per 
ton of sugarcane, what we do is, we cut and 
bring the sugarcane from their farms. Now 
that is not allowed under the Income-tax Act. 
They say, when you are paying that rate to the 
farmers then the cost of cutting and of 
transport should be paid by the farmer and not 
by the factory because it is not allowed under 
the law. I really do not understand why it 
should be so. In the case of private industries 
they are having their private agencies, they 
are having their commission agents. They are 
allowed ten per cent commission. They are 
allowed inspection charges. They enjoy life. 
From Bombay sitting in a Special bogie they 
go to mofussil areas where the factory is 
situated with their friends and their family 
members. Those expenses are taken to be as if 
they are inspection expenses. That is allowed 
under the Income-tax Act. But when we are 
giving more and more relief to the farmers, it 
is not being allowed under the Income-tax 
Act. If that is the approach, if that is the 
attitude of the Centre towards all these co-
operative societies, if that is the approach to 
the construction of a new society, it would be 
very diffl- 
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cult for us to bring about that sort of society. 
Therefore, my earnest appeal to the hon. 
Finance Minister would be that he should 
visit these areas and take into consideration 
the various difficulties of these co-operative 
factories which are not -working only for the 
poor shareholders. They are working for the 
whole society as such. He should come 
forward to give them the help that is 
necessary at this instant. 

My second submission is regarding the 
price-line. The middle class and poor men 
have been suffering: like anything and 
necessary protection must be given to them. 
At the same time, when we think in terms of 
the price-line, protection to the farmer is 
equally necessary. In the case of jowar, you 
may be aware that the procurement price 
fixed by the Central Government is Rs. 9 per 
maund, while in the State of Maharashtra we 
have gone a step forward. We have fixed the 
price at Rs. 14 per maund. The difference of 
Rs. 5 is paid by the State Government. Why is 
it being done? If the poor farmer is not going 
to get that sort of incentive, will there be any 
incentive for the farmer? As my friend rightly 
said just now, if that incentive is not given to 
him, how can we ask him to produce more? 
We want more and more production. We want 
that these farmers should produce more and 
more. In that direction we should take steps. 
We should give more and more help to the 
farmer for producing more and more. 

My third submission is regarding 
education. For educational purposes 
Maharashtra State has taken a very good 
decision. In case of those who are having an 
income of less, than Rs. 1,200, they are not to 
pay the fees for their children. This is a pro-
gressive step and this sort of step is necessary 
throughout the country. There are some States 
for whom it is not possible. Out of our 
revenues in Maharashtra State, nearly Rs. 25 
crores from the exchequer go to education. It 
may not be possible for all the States to do so.   
In such cases 

some sort of subsidy should be given by the 
Central Government. Let us decide here that 
from now onwards there will be nobody who 
cannot get education because of poverty. Be-
cause one is born in a poor family, if he is not 
in a position to get education, it is really a slur 
on our democracy and on our socialism. 
(Time bell rings). Therefore, my fervent 
appeal to the hon. Finance Minister would be 
that for bringing about socialism we should 
not merely have a moral philosophy. Let not 
those resolutions lie on the table somewhere. 
Let us try to implement them and this sort of 
action is absolutely necessary. I feel that the 
hon. Finance Minister would take steps in the 
right direction. 

I am really grateful to the House for giving 
such patient hearing to my maiden speech. 
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clear      vision,    a    firm    iaith and a 
strong determination 
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SHRI AKBAR ALI KHAN: What were the 
questions and what were the replies? 

SHRI CHANDRA SHEKHAR: Whatever 
may have been the questions and whatever 
may have been the replies, I also meet the 
press people. They cannot force us to reply a 
question in a particular form. 
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B SHRI CHANDRA SHEKHAR:   I do not 
yield. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : You can explain later on. He 
does not yield. 
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Religion is the instrument of communion 
between man and God. No sooner it enters the 
domain of social, political and economic life, 
it becomes a dangerous concept and needs 
cautious approach. 

SHRI G. H. VALIMOHMED MOMIN 
(Gujarat); Do not interpret Quran according 
to modern views. 

 

 

SHRI CHANDRA SHEKHAR:   They were 
fools.    (Interruptions). 

SHRI A. M. TARIQ:   I protest.   He must 
withdraw these words. 

fHindi transliteration. 
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SHRI CHANDRA SHEKHAR: I withdraw 

these words. (Interruptions) . 

THE VICE-CHAIRMAN: (SHRI M. P. 
BHARGAVA):  He has withdrawn. 

SHRI CHANDRA SHEKHAR: I withdraw 
these words. I say that they were indulging in 
idiotic activities. They did not know what 
they were doing. 
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"Corruption can exist only if there is 
some one willing to corrupt and capable of 
corrupting. We re-great to say that both this 
willingness and capacity to corrupt is found 
in a large measure in the industrial and 
commercial classes. The ranks of these 
classes have been swelled by the 
speculators and adventurers of the war 
period. To these, corruption is not only an 
easy method to secure large unearned 
profits but also the necessary means to 
enable them to be in a position to pursue 
their vocations or retain their position 
among their own competitors." 
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[THE   VICE-CHAIRMAN (SHRI   AKABAR ALI 
KHAN) in the Chair]. 
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SHRI RAM SINGH (Utter Pradesh) : Mr. 
Vice-Chairman, though I am a new Member to 
this House, I know that all my senior 
colleagues in this House, irrespective of Party 
affiliations, have been criticising the 
Government for its inefficiency, mal-
administration and corruption in all walks of 
life. How can the ruling Party justify its 
existence if it has failed in its elementary 
objective of providing a clean administration 
free of corruption and nepotism and 
favouritism? To me it seems to be,a dream 
which may never be fulfilled as long as the 
present Government clings to power. This is 
nothing new that I am saying. People in all 
walks of life are disheartened and want a 
change as soon as possible. They are groaning 
under heavy taxation and want a solution to 
the fast increasing cost of living but the things 
have, however, been otherwise. The cost of 
everything has gone up and people have to pay 
fifty per cent, more for 

wheat alone since last year and sugar costs 
thirty per cent. more. When I complain about 
the price of food-grains, let me make it clear 
that we want remunerative prices for the 
agriculturists. We must have fair price 
shops—a thing which has been suggested a 
number of times inside and outside the House. 
Let the producer be guaranteed a 
remunerative price. At the same time, the con-
sumer should not suffer. The food-grains can 
be indirectly subsidised by the Government. 

Look at the foodgrains. There has been a lot 
increase in respect of other necessities also. In 
the absence of proportionate increase in 
income, the lot of the community has become 
much harder. In the grim struggle for 
existence, the socialistic aim of raising the 
standard of living is impossible of 
achievement. The Plans, in consequence, are 
becoming self-defeating. Sir, in my humble opi-
nion if we have to arrest the trend of rising 
prices and thus end the frustration among the 
people, we must control the Government's 
indebtedness and spending and replace it with 
private investment as far as possible. If any 
method requires immediate attention, it is the 
control over Government spending and 
replacement by private in vestment. If the 
economy of the nation is to prosper then it 
must take care of the private sector. The 
private sector does not require any finance 
from the Government as the public sector but 
the private sector does require the self-
generating economy not to be put out of gear 
by oppresive taxation and undue interference. 
Is it not high time that the Government stops 
this juggernaut of nationalisation? On the 
contrary it is developing it. We are going in for 
rice mill, flour mills and may even take over 
the banks. I humbly submit that the Govern-
ment should abandon the present wrong and 
disastrous notion that the traders and 
merchants are anti-social i 



1005 Appropriation [ 28 APR. 1964 ]        (No. 2) Bill, 1964        1006 

and, therefore, everything should be done by 
the Government to discourage and destroy 
them. 

In conclusion, I cannot do better than quote 
my colleugue, Mr. Masani, wh0 said in the 
other House that if there were to be any 
awareness of the realities on the part of the 
Treasury Benches, they will have come today 
and said, "Stop, enough damage has been done 
by us. We will now drop this measure" but of 
course, that would be too much to expect 
because, Sir if I may say so, the country is 
today in the hands of economic quacks. The 
patient suffers from low blood pressure, there 
is stagnation but the patient is now being 
treated for high blood pressure, instead of for 
low blood pressure. It is just like a patient 
suffering from low blood pressure having 
leeches put on him to draw away the little 
blood that remains in him. This is the kind of 
treatment that the country is being subjected to 
todav. Sir, let us economise. Let the Govern-
ment not play with the peoples' money. By 
adopting the Appropriation Bill we are placing 
a huge amount of money at the hands of an 
inefficient Government. 

Thank you, 

SHRI A. K. A. ABDUL SAMAD (Madras): 
Mr. Vice-Chairman, I have to thank you 
sincerely at the outset for having kindly given 
me this opportunity of making my first speech 
in this honourable House consisting of 
respectable leaders, scholars and savants as 
Members. I take it as a matter of considerable 
pride, to speak first in this House, on* an im-
portant subject like the Appropriation  (No. 2)  
Bill, 1964. 

Though it is a matter of gratification that no 
new taxes have been levied upon the people, 
please allow me to say that the taxation in our 
country has reached the saturation point 
leaving not much room for new impositions.     
Therefore   if one   has 
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derived any satisfaction it is not from the 
absence of any additional taxation but from 
the relief which people get from taxes which 
have already heavily weighed upon them. 
People, of course, do know that they have to 
make all possible sacrifices during a time of 
emergency. It has to be said that in this poor 
country of ours people are keenly feeling the 
discon-centing burden of existing heavy taxes. 
Therefore, it is only reasonable that they have 
been looking forward to some relief from the 
weight that is bearing heavily upon them. 

THE VICE CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE) in the Chair. 

It is indeed gratifying that the Compulsory 
Deposit Scheme has been abolished thereby 
affording an im-por'ant relief, particularly to 
the lower income groups. At the same time I 
may say that the Government might have with 
grace given up the collection of arrears also 
under the 'Scheme without haroing much 
upon the advantage this will give to those who 
have not paid their dues up to the specified 
date. The Government wi*h the authority and 
power in their hands need not be worried over 
the contention that this will give an en-
couragement to defaulters. 

The large number of goldsmiths in the 
country have been with reason exoecting 
some relief at fhe hands of the new Finance 
Minister who is known for making 
concessions where thev are deserved. But the 
Finance Minister, refusing to abrogate the 
Gold Control Order in any material manner, 
has keenly disappointed ft large sect'on of the 
class of goldsmiths who have been thrown out 
of their age long profession. The much talked 
of measures of relief intended for their benefit 
have not produced anv appreciable relief for 
them. If their voice of distress and discontent 
is not heard so much as it was heara at the 
beginning it does not mean that the condition 
of this class oi people has   improved but it   
mean» 



1007 Appropriation [ RAJYA  SABHA ]       (No. 2) Bill, 1»64       1008 

[Shri A. K. A. Abdul Samad.] 
that their voice has got mingled up with that 
of the vast multitude of unemployed in the 
land and has, unfortunately, strengthened the 
clamour of discontent in the country. 

It is a pity, Madam, that the Finance 
Minister with his keen eyes for facts has not 
been able to hear this roar of the stream of 
unemployed in the land. .It is admitted on all 
hands that small and cottage industries are the 
ones that have to be encouraged because it is 
those industries that will bring immediate 
relief to the ranks of the unemployed under 
the present conditions of the country. 
Handloom weaving is the most important 
amongst such industries deserving all possible 
help and encouragement. Though certain 
measures of the Government, particularly 
those that have been carried out through co-
operative societies have given some 
sustenance to the handloom industry, it cannot 
be said that it is sufficiently rehabilitated. It is 
still feeling shaky and nervous under the 
impact of the modern machine age. This 
industry cannot be properly stabilised unless 
and until a substantial portion of the cloth 
required by the country, particularly of the 
coarse variety; is definitely and securely 
reserved for it. 

Madam, I belong to a minority community. 
I can understand and appreciate the sufferings 
and feelings of another minority. The heart 
and genuine sympathy of my community goes 
out to the members of the minority 
communities who are forced to come to India 
not only from Pakistan but also from such 
countries as Burma, Ceylon, Fiji and so on. 
We are gratified that the Government of India 
has welcomed, and are doing all that is 
possible for the rehabilitation of the refugees 
from Pakistan. We are glad that a good 
number of them are allotted to the State to 
which i am proud to belong, that is, Madras. 
We shall indeed do everything to soothe the 
sore heart of these people and to make their 
life comfortable in our midst, 

The rehabilitation of such people is a 
huge responsibility which can be 
undertaken only by the Governments and 
that too by the Central Government of 
India. It is therefore just and right that the 
Central Government has taken upon itself 
the task of caring for these unfortunate 
refugees. In the same way I want to impress 
upon the Government that justice demands 
that it should also take upon itself the cause 
of~the refugees who are coming to India 
from other countries also which I have 
mentioned already and in which they were 
sojourning for a long time owing to the 
exigencies of life. 

I would like to mention here the case of 
Indians in Burma who are in a distressing and 
most unfortunate situation. Tens of thousands 
of these Indians in Burma have been hit hard 
by the way in which Burma's nationalisation 
policy has been carried out. Their assets have 
been unceremoniously and arbitrarily seized 
from them and they are paid no compensation 
for their assets. I may just mention that the 
Indian Embassy could not do anything to help 
them during the crucial days of the arbitrary 
implementation of the nationalisation policy in 
Burma because for one thing, the Indian 
Ambassador was not in that country at that 
time. And I am not sure whether even the 
officer next to him reached Burma even today. 
The poor helpless Indians were left to their 
own resources and they did not know what to 
do. One result of this position is even people 
who were doing some decent business were 
made penniless and when they wanted to go to 
India, their motherland, they did not have the 
money even for it. Even with regard to those 
who could borrow—of course with 
difficulty—there were n0 steamers to take 
them to India. Neither were there sufficient air 
passages for them where a few could afford. 
But most people were left helpless and 
penniless in a foreign country the Government 
of which had suddenly become inconsiderate 
and unfriendly I   to them.   It is an unenviable 
position 



1009 Appropriation [ 28 APR. 1964 ]        (No. 2) Bill, 1964        1010

for the    citizens     of    India in any country. 

It is a little heartening at this juncture to 
read in the Press an announcement of the 
Indian Embassy in Burma that they are 
arranging steamer voyages between Burma 
and India and also an increase in the air 
passages wherever needed. The Indian Eim-
bassy in Burma should also be instructed to 
take up the matter very seriously with the 
Burmese Government and to obtain fair 
compensation for the properties nationalised 
by the Government secure the necessary per-
mission for the transfer of those moneys to 
India promptly and without difficulty, and to 
arrange for travel documents for those 
Indians who want to leave for their mother 
country. 

Madam, when the question of Indians or 
the people of Indian origin arose in Ceylon 
soon after its independence the matter was not 
taken up by the Government of India with the 
Ceylon Government in a sufficiently strong 
and firm manner as a question touching the 
life of hundreds of thousands of people ought 
to have been taken up. The result is, even after 
the passage of many years the matter is not 
yet settled and the people concerned are left 
drifting in numerous difficulties and 
indignities. This kind of dealing with Ceylon 
seems to have encouraged other countries to 
meet out th€ same treatment to Indians or to 
men of Indian origin. One country after 
another is following Ceylon. Indians in their 
tens of thousands are now reduced to the 
position of flight from Burma and Fiji islands. 
Is it not peremptory that the Government of 
India should at least at present take a definite, 
serious and firm stand with the countries 
where such cases have occurred or are 
occurring in connection with Indians or men 
of Indian origin? Is it not necessary to do so to 
maintain the fair name of our country and to 
save lakhs and lakhs of human beings from 
misery? 

It is highly regrettable and deplorable that 
the minority communities in Pakistan have 
been reduced to such an untenable and 
miserable plight as to force them to leave 
their own motherland and take refuge in our 
country. It is iniquitous that the Government 
of Pakistan is not able to make these 
minorities live willingly inj their own 
country. 

But this cannot be any justification 
whatever for the treatment given to the 
minorities in our country, especially the 
Muslftn community, in recent times. This 
holocaust to which the Muslim minorities 
were subjected reached its climax in the 
happenings in West Bengal followed by those 
in parts of Bihar, Orissa and Madhya Pradesh. 
The orgy of violence, perpetrated upon the 
Muslims and their properties has been 
premeditated and planned, as has been 
touchingly testified to by no less a person than 
Shri Jaya Prakash Narayan. Instead of my 
attempting to describe the nature of the 
violence inflicted upon the minority 
community I would content myself with 
quoting a passage from the statement issued 
the other day by Shri Jaya Prakash Narayan 
and certain of his friends. 

After regretting that the sufferings of the 
victims in India are no less real and intense 
than in Pakistan they barely find any 
expression in the Indian Press thereby 
creating a wrong image in our minds about 
the happenings in India, they say; 

"Atrocities have been committed in India 
that are as beastial, shameful and 
unthinkable as any committed elsewhere. 
But we fail to perceive any real concern in 
the people about them vecause they do not 
know the facts; women and pregnant 
women at that have been cut down, children 
bludgeoned to death, babies thrown into 
fires, young women raped to death. These 
and such other acts make one feel like 
dying of shame." 
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These gentlemen speak from their 

anguished hearts and represent the ancient 
soul of India. For one thing I would like to 
say that as long as such men live—they will 
always live—in our country the minorities 
need not be in despair and our country cannot 
and will not be immersed in inexplicable 
grief. With such high souls in our midst our 
country will be able to hold its head high and 
erect in the world. 

The rehabilitation of the victims of the 
unfortunate happenings in India too must 
primarily be the concern of the Government. I 
may ooint out that the rehabilitation done in 
time is the essence of the whole work. When 
the relief is given quickly, it will show to the 
world that the Government would not 
countenance such evil doings and will serve 
as an effective check on the anti-social forces 
in the country and it will prevent it spreading 
to other parts of the country. I would just like 
to mention here that the tentacles of these 
anti-social forces have reached even Madras 
in the South and there have been certain 
incidents in Madras city the other day. The 
Government must really show their 
earnestness by taking firm and right action in 
such matters and impress upon the anti-social 
elements that they cannot do good to anybody 
and cannot achieve any good object. 

I want to draw pointed attention to one 
aspect of the authorities' action in connection 
with such anti-social incidents in the country. 
The members of the minority Muslim com-
munity are the victims and the aggrieved 
persons in such happenings. But it is they who 
find themselves arrested by the police. It was 
so in Calcutta and I understand it is so in 
Madras todav. Law and order my be a State 
subiect, but the Centre has got a real 
responsibility for seeing that uniform justice is 
done throughout the country, that the victims 
in whatever part of the country 

are given the protection of law an» a sense of 
security. 

I want to tell the Government that the spirit 
of violence has gone to Madras State also. For 
some time a certain ssctioi* of the press has 
been carrying on a provocative and poisonous 
propaganda. To the knowledge of the public 
the Government of the State has not taken 
steps to put an end to such an activity. ,It is 
said that a procession was taken out by some 
parties with slogan shouting in a Muslim 
labour area in the city of Madras. In spite of 
the requests of the Mussalmans to the police 
the procession was unnecessarily stopped 
before a mosque and they indulged in a 
vociferous shouting of slogans. Moreover, 
some crackers were exploded, a few Muslim 
shops were looted and a few Muslims were 
injured On top of this it appears that Muslims 
have been taken into police custody and not a 
single person con-corned with the procession 
has been arrested. As this kind of violence 
seems to be going from State to State, it is the 
responsibility of the Centre to step in and take 
effective measures to prevent such spreading 
of violence. 

I thank you again for the opportunity 
kindly given to me to speak on this occasion 
and commend the points of my observations 
to the sympathetic consideration of the 
Government in the interest of the well-being 
of the country as a whole. 
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THE VICE-CHAIRMAN (SHHIMATI TARA 
RAMCHANDRA SATHE): Please wind up. 

SHRI A. M. TARIQ: Another five minutes. 
THE VICE-CHAIRMAN (SHRIMATI TARA 

RAMCHANDRA SATHE) ; You have taken 18 
minutes. 

SHRI A. M. TARIQ: Then I will continue 
tomorrow. 

THE VICE-CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE): No, no. You finish in 
two minutes. 

SHRI A. M. TARIQ: What happened to this 
Home Insurant Co. scandal in which Rs. 30 
lakh foreign exchange is involved? Who is the 
big businessman or his son who is involved in 
it, the Home Insurance Co. of Bombay? And 
.1 would like to know from the hon. Minister 
about Volkart Algeria & Co.   I would like to 
know about 

Nagarmal Jamnadas. I would like to know 
about Govind Narain & Co. And specially I 
would like to know what is behind this Home 
Insurance Co. Who are the people who are 
involved? 

 
SHRI A. M. TARIQ: No, no. The House 

must know. It must come from you. 
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THE VICE-CHAIRMAN (SHMMATI TARA 
RAMCHANDRA SATHE) : Please wind up. 

SHRI A. M. TARIQ: Another five minutes. 

THE VICE-CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE) : You have taken 18 
minutes. 

SHRI A. M. TARIQ: Then I will continue 
tomorrow. 

THE VICE-CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE): NO, no. You finish in 
two minutes. 

SHRI A. M. TARIQ: What happened to this 
Home Insurance Co. scandle in which Rs. 30 
lakh foreign exchange is involved? Who is 
the big businessman or his son who is 
involved in it, 
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me Home insurance Co. 01 Bombay? And I 
would like to know from the hon. Minster 
about Volkart Algeria & Co. I would like to 
know about Nagarmal Jamnadas. 1 would 
like to know about Govind Narain & Co. 
And specially I would like to know what is 
behind this Home Insurance Co. Who are the 
people who are involved? 

 
SHIU A. M. TARIQ: NO, no. The House 

must know. It must come from you. 
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THE VICE-CHAIRMAN (SHRIMATI TM:A 

RAMCHANDRA SATHE): The House stands 
adjourned till 11 A.M. tomorrow. 

The House then adjourned at 
sixteen minutes past five of the 
clock, till eleven of the clock on 
Wednesday, the 29th April, 1964. 

GMGIPND—RS—20(5  RSD—4-7-64—550. 


